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Dollar devaluation (C.A.)
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SHRI YESHWANTRAQO CHAVAN:

Most of the pointg that the hon,
Member has raised on this, I have
tried to deal with them in my reply.
The only new point that he has raised,
if I have understood him correctly,
is how we are going to achieve the
indication that we have given about
€xpansion of export trade. That
naturally will have to be in the non-
conventional items. That also we will
have to see to which countries we go.
Naturally, competition is not merely
in terms of rates, bul it 1s also in
terms of guality—the point to which
hon. Member, Shri Indrajit Gupta
made a reference. Ultimately it will
depend not merely on the rate but also
on the quality of the product and the
commodities that we supply. Certainly
we have got an edge over the cur-
reney in some of the third countries.
That only shows the objective situa-
tion. In what way we will be able
to do that, it is certainly a question
of going into the details of it, T do
rot think that strategy can be explain-
ed openly in detail, if it is going to
be competitive like this. But we wish
ithét we will certainly do that.

"His main point was that the cur-
rencies, Deutsch Mark and Yen, are
strong today. Really speeking, Dollar
has mede this attack to make them

Matter under
Rule 377

more weak. Let us not consider that

they are strong and they will remain
permenently strong. It is a very
shifting ground and in theg shifting
Jf;relaund we will have to be very care-
ul.
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MR, SPEAKER: Now, I will call the
‘members at the proper time,

SHRI SHYAMNANDAN MISHRA:
The question of privilege should
receive precedence, according to the
Rules of  Procedure, over other
matters. This is my only submission,

MR. SPEAKER: I shall be calling
the members at the proper time.

SHRI JYOTIRMOY BOSU: After
you have called him_ Sir, please allow
me to make a mention about burning
of the Harijan bastis at Raniganj.

MR. SPEAKER: I will come to that
luter on,

SHRI JYOTIRMOY BOSU:
complete obedience to the Chair,

MR. SPEAKER: What a
overnight!

My

change

12,55 hrs.
MATTER UNDER RULE 377

ALLEGED WRONG STATEMENTS BY
MINISTERS

MR, SPEAKER: Shri Shyamnandan
Mishra.

SHRI SHYAMNANDAN MISHRA
(Begusarai): It is with a great sensc
of responsibility and in no lightheart-
ed spirit that I have to raise a ques-
tion of privilege under Rule 222 of
the Rules of Procedure and Conduct
of Business, which has got wvery
serious implications and dimensions.
against the hon. Minister of industrial
Development, Shri C. Subramaniam
and the hon. Minister of State in the
Ministry of Defence, Shri Vidya
Charan Shukla, for having deliberately
made wrong and misleading state-
ments before this House on the 22nd
December 1972, while intervening in
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[Shri Shyamnandan Mishra}
the debate on the policy of manufac-
ture of a small car which has come to
be.....

MR. SPEAKER: You give only a
brief summary,

SHRI SHYAMNANDAN MISHRA:
That is what I am trying to do.

While intervening in that debate
which has come to be known popularly
as the 'Maruti debate’, pointed alle-
gations were made that there have
been infringements of certain rules
and regulations framed by the Minis-
try of Defence in connection with the
construction of buildings and other
structures in the vicinity of the air-
force installations.

In support of my arguments and
contentions, I would like to refer this
hon, House to the proceedings of the
House on the 22nd December 1872:

“Shri Shyamnandan Mishra: What
about the defence installations?
How are they going to take them
away from there now?

Shri Vidya Charan Shukla: Noth-
ing has to be taken away. There
is no objection from them.

Please underline the words 'There
is no objection from them'.
“Shri C. Subramaniam: Shri

Shyamnandan Mishra made a point
and somebody also had made the
point. That was why I sent for the
Defence Minister and he tells me
that there is no such infringement
as far as their works are con-
cerned. ...

Shri Shyamnandan Mishra:
him gay that.

Let

Shri Vidya Charan Shukls: There
is no basiz for that,

Shri C, Subramaniam: I am ssy-

ing it on his behalf. My saying it

s much more responsible than even
bis saying it,...."

Plense mark his asserting with confi-
dence,

Now, Mr, Speaker, the conclusive
evidence in this matter I would like.
to adduce in suppeort of wy argument
is this letter from the Deferice Head-
quarters. .. (Interruptions) This com--
munication is dated the 11th March,
1971, The notification for theé acquisi--
tion of the land was made on the 24th
February, So, the Defence Head-
quarters was quite alert and we have:
all praise for them. In this notifica-
tion it js stated:

“Reference i§ made to the Air
Headquarters letter No...., addres-
sed among others to the Headquar-
ter, Maintenance Commmand, It Has
come to the notice of this Station
that the Haryana State has acquired
certain land around this depot wvide:
their notification Ne....... , dated
24th February, 1971. On an exami-
nation of the area involved, it has
been revealed that a major portion
of the land so acquired falls within
the restrictions imposed by the Gov-
ernment of India, Ministry of
Defence, lettor No......... Stores
dated 13th August, 1965, that:

(a) It is within 3500 yards of
the perimeter of the run-way at
Gurgaon;

(b) It is within 3500 yards of'
the perimeter of the explosives
depot at Gurgaon;

(c) It is within flying funnel
érea of the run-way of the
Gurgaon airport and within-
1500 yards from the nearest
end of the run-way. ‘Where--
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Rule 397

stitute a risk to the security
of the explosives depot as
well as the airfleld...”

Please bear this in mind, Tt will
wonstitute g risk...”

(d) This acquisition will also be
in contravention of the res-
trictions imposed on utilisa-
tion of land by agencies other
than the airforce around the
explosives depot—ihg TES-
trictions which are indicated
in the Indian Works of De-
fence Act 1003..%

13 hrs.

I have got a copy of that Act in my
possession here and I would also like
to refer to a declaration which is
very important for the House, The
Defence Headquarters communication
says that this acquisition policy will
also be in contravention of the 1903
Act and a due declaration has been
made under Sec. 8 of the 1908 Act.
I have got in my possession that
important document which is wvery
relevant. Lastly, the communication
says:

“Your Headquarters is regues-
ted to take up the matter with
the Air Headquarters and the
State of Haryana to have this
notification cancelled.”

Now, this letter is marked to the
Air Headquarters, New Delhi and
alsg to the Chief Secretary of Har-
yana. When I had made this pointed
question, I had all this in mind. This
document which I have in my pos-
session, I am prepared to authenti-
cate and I place it on the Table of
the House,

It is quite clear that there had heen
an gbjection from the Defence Head-
guarters and that was also in time
in the year 1971, and that there 1s
#n Act which specially prohibits con-

within particular djstance.
has also a declaration
under Sec. 3 of that Act.

Matter Under 230
Rule 377
Therefore, it is quite clear that

these two Ministers to whom we put
our questions with a certain amount
of tenacity, and also answered our
questions with an equal tenacity. This
they have prescribed in making deli-
berately wrong statements and,
therefore, it is a fit case for reference
to the Privileges Committee for exa-
mination,

MR, SPEAKER- 1 will examine it
and then I will also invite their com-
ments and let you know later on the

position.

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHRI VID-
YA CHARAN SHUKLA): May I say
something on it with Yyour permis-
sion?

SOME HON MEMBERS:

now?

Wny

it vz fagrdt wrdedt (rarfeae)
oft firsy & Y @ wey & S fafamor &1
HTAST &T% 31 e & |
MR. SPEAKER- I have to see the
other side’s version.
oft wrw fagrdt avodd ;. weme
TR, WY T dET WA & | ¥ ar
THHAT 97 i @ AHY FT W9 97y
29 forar gam, fve wxm ¥ sTA Y o

¥ 1w W WERT §S FEAT
Sy & Ay 9 A afed

MR. SPEAKER: I will have to
examine it.

ot wew fagrdt awdgt @ - W

fritzr & fie wr wraw Y faaer sad
¥ v afod

SHRI INDRAJIT GUPTA (Al-
pore): To hear the other side? The

Minister is here, You can hear him.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Let them reply.
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" MR. SPEAKER: I will have to exa-
mine it and let you know, -

SHRI JYOTIRMOY ROSU: My
submission is that both the Ministers
are here. You can hear them.

MR. SPEAXKER: We have been do-
ing it in the past. We have been
asking the other party.

SHRI JYOTIRMOY BOSU: Both of
them are present here. Let them
give their comments. Then you can
consider both the views.

MR. SPEAKER: I have to examine
it before I decide on the notice.

ot wrw fagrdt wroelt : AT
et HT AW E |

weam wgreq : WY w1 deer a
fem i rmer N aa T § 7

I have to consider it..

sft wrw fagndy ol : w0 7 a7
oo & & fufedor w1 wmver S
1 ar & I T F FE vl
gt =nfgw )

MR. SPEAKER: Rule 377...

SHRI ATAL BIHARI VAJPAYEE
Rule 222..

MR. SPEAKER: So far as privilege
is concerned, I will examine it and
let you know.

SHRI INDRAJIT GUPTA: When a
Member writes to you bringing it to
vour attention, at that stage, before
you allow him to raise the matter in
the House, you generally ascertain
the views of the Government. Only
after that, you generally permit him
to do that, to raise it here. In this
case, you allowed him to raise it
here. |

MR. SPEAKER: So far as privilege
" is concerned, I will have to examine
it, o

o~
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SHRI INDRAJIT GUPTA: It is
now~in the hands of the House..

SHRI ATAL BIHARI VAJPAEE:
It is a prima facie case. Let it be
referred to the Privileges Committee:
straightway The rule says:

“Provided further that the
Speaker may, if he is satisfied
about the urgency of the matter,
allow a question of privilege to
be raised at any time during the
course of a sitting”,

MR. SPEAKER: I have just now
said I have not allowed it. I have:
just heard him. I have to examine
it.

SHRI H. N. MUKERJEE (Calcutta-
North-East): Are we to waste the
time of the House like this? I take
it that you allowed the matter to be
raised here.

MR. SPEAKER: No, not yet. The
Member came to my chamber and I
said, so far as Privilege is concerned,
I will have to examine it.

SHRI H. N. MUKERJEE: I am not
interested in private conversation. As
a Member of this House, I do think
that whenever something was raised
in the House, that was permitted to
be raised in the House.

MR. SPEAKER: The hon. Member
saw me and I said, se far as privilege
is concerned, I will have to examine
it.

SHRI H N. MUKERJEE: What
happens in your chamber is not my
concern. What happens in the House
is my concern. We do think that you
have permitted him to raise it here..

MR. SPEAKER: No, I did not per-
mit him,

SHRI H. N. MUKERJEE: Are we
to liquidate ourselves? How could
you do so? The time of Parliament
h;.sbeenwasted pﬂd!orbyth!pao-
ple. '

»
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Rule 877
SHRI SAMAR GUHA (Contai): I
rise on a point of order. You had
assured Mishraji that he may make a
statement according to Rule 377.

MR. SPEAKER: I made it clear.

SHRI SAMAR GUHA: I want to
know from you whether he already
intimated you, that he wanted to
raise the issue of privilege, This
comes under Rule 222,

MR. SPEAKER: I told him this.
Even in that case I have to examine
it before I decide. I have to examine
it. If you want to raise any other
point, you are welcome.

SHRI SAMAR GUHA: You have
allowed him to raise the issue. You
said about that particular rule in our
Rules of Procedure. But he has al-
ready intimated to you that this issue
involves the issue of privilege against
a Member. If it is so, you have al-
ready allowed it....

MR. SPEAKER: I have not held it
in order yet. He just met me, but
before I hold it in order, I have to
examine jt.

SHRI SAMAR GUHA: Even then,
it is the property of the House,

MR. SPEAKER: His merely men-
tioning it here does not mean that it
has been held in order....

SHRI SAMAR GUHA: Members
should be allowed to express their
opinion.

MR. SPEAKER: I am sorry there
can be no debate on it now, I have
to examine it,

AN HON. MEMBER: Without exa-
mining it, how could you allow the
Member to raise it?

MR. SPEAKER: I had made it very
clear to him that I shall have to exa-
mine it, and I shall have to ask the
hon. Minister,

Matter Under PHALGUNA 4, 1804 (SAKA)

Matier Under 234
Rule 377

If hon. Members are going to take
these mattlers like this, it would be
very natural for me that I should also
behave like that. The hon. Member
came to me and said that he had a
certain matter to bring to my notice,
and I told him that if he wanted to
raise it as a matter of privilege, then
I would have to examine it, but if
he wanted to raise it otherwise, he
would be welcome to do it, but before
I could treat it as a privilege matier,
I shall haye to examine it. It was
on this basis that I had allowed him.

SHRI VIKRAM MAHAJAN (Kan-
gra): Rule 225, has two parts. One
is that you have to give your con-
sent to the Member to raise it, and
the other is to decide whether it is
in order. So, they are wrong in say-
ing that rule 222 gives them the rig
to raise it straightway.

SHRI K. S. CHAVDA (Patan): On
a point of order....

MR, SPEAKER: 1 have made it
very clear already. There can be no
question of point of order now.

SHRI SHYAMNANDAN MISHRA:
I would be satisfied if you would be
oleased to consider this matter. But
my submission is under rule 222,
raising a question of privilege. Kind-
ly Eive me another half 3 second.
The additional information which I
wanted to bring to your notice is the
letter that I wrote to the hon. Minis-
ter of State on 22nd November. It
has remained unanswered til to-
day....

MR. SPEAKER: He can give it to
me.

SHRI SHYAMNANDAN MISHRA:
Now. the House will realise the reason
behind it. Why has he not answered
my letter dated 22nd November?

SHRI FRANK ANTHONY (Nomi-
nated—Anglo-Indian: May I rise to
a point of order? I am not interest-
ed in the personal aspect of it. [ am
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only interested 1n the plain meaning
of the rule

MR SPEAKER I had already told
the hon Member that before I hold
it 1n order, I would have to consider
it and allow 1t only later I had
made that very clear

SHRI FRANK ANTHONY You
cannot do that With great respect,
I would submit that the matter 1s
outside your consideration now You
have just read rule 222 I have just
read rule 2265 The whole scheme
and intention 1is clear beyond a per-
adventure When he submits his
notice, you have to apply your mind
Then, f you read rule 222, if you
consider 1t out of order, and you
refuse your consent at that stage, he
cannot even begin to raise 1t it 15
only when you give your consent that
the hon Member raises it

SHR] VIKRAM MAHAJAN There
are two parts in it One is that you
have to give your congent and the
second 15 that you have to consider
whether 1t should be permutted to be
raised m the House or not

SHRI FRANK ANTHONY The rule
18 very clear

MR SPEAKER- The rule is very
clear If hon Members are going to
be so strict about mterpretation, then
I shall have to be wery cautious n
future

SHRI R S PANDEY (Rajnand-
gaon)' Please do not allow any Mem-
ber to come and meet you in ypur
Chamber All this trouble 1s due to
that

MR SPEAKER May I request hon
Members that when they send any
notices under rule 377, they should
send only one each? Some of them
have sent s0 many notices. I shall
take up only one or two nafices under
rule 7. It is very dificult to teke
up al} of them.
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SHRI R S. PANDEY Nowhere 13
it mentioped in the rules that mem-
pers could see you in ypur Chamber
and then make a statement m the
House

MR SPEAKER, That i1s 3 separate
one

1315 hrs

RE MEDICAL TREATMENT OF
SHRI NAGABHUSHAN PATNAIK
DETAINED IN AN ANDHRA JAIL

SHRI CHINTAMAN] PANIGRAHI
(Bhubaneshwar) I would like to
bring to your kind notice and the
notice of the hon Mimster that one
of the finest and most devoted social
workers of our country, Shn Naga-
bhushan Patnaik who 15 now in jal
in Andhra Pradesh, 18 fast deteriora-
ting Perhaps 1t has become very
serious and he 15 1n a dying condition

More than 100 MPs belonging to
all sections of this House had made
a petition to the hon President and
to the Prime Mjmster and had plead-
ed for mercy and for commuting his
death sentence

The immediate question before us
1s this There 15 g strike in Andhra
and the doctors are not attending to
their duties He 15 not getting pro-
per medical treatment in  jml His
condition 15 very serious

Therefore, I would beg of the hon
Minister to see that he is shifted to
some other medical Institute so that
he gets immedjate medical care and
attention and best of freatment

MR SPEAKER. Shnn1 D K Panda

SHRI G VISWANATHAN (Wandi~
wash). Let him ask Governmant to
release all the doctors.

MR SPEAKER: Do not do it at
every stage.



